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IN THE HIGH COURT OF JUD ,‘ i

IN THE CENPRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH o ﬁ
: AT HYDERABAD 1 :

/rwz/ﬁ pay THE Y-edh  pao o on s
ONE THOUSAND NINE HUNDRED AND EIGHTY SEVEN

s PRESENT 3

THE HON'BLE MR.B.N.JAYA SIMHA: VICZ-CHAIRMAN
AND ,
THE HON'BLE MR.D.SURYA RAO: MEMRTER.
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Application unier Section 15 of the Admifistrative

Tribunals Act, 1¢85, praying that in the circumstances stated
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OROGINAL APPLICATION NO. 73/@987 . 1
. : ,

{RDIRS NF THZ TRIFUPAL) R

: 1

The apnlicant in this applicatien has prayed
for issue Of directions to the apnointing authorities,
viz,.the Collector,Central Excise, Hyderabad-500 001
to consider the ceése of the apalicant for the vacancy
of S®P9¥ (group-D) yithout the medium of the Emplay-

ment Sxchange, that is, the applicant .claims that he

. is entitled to be considered for the said vacancy irras-

pective of whesther he is sponscred by the Employment

Zxchange or not. His tlaim .is that he is entitled

to be considered foremployment on the basis' of the

~epplication made by him direct to the respordents in

response to their Hotification Ho.: CIi/31/23/éﬁ,

dated 18-11~1986 | The main contention of the appli-
cant is thaé iimiting the zne of considération.only to“
the candidates sponsored by the Employmenﬁ Excha;ge,?_
ignaring the cendidates wha had anplisd diréct to the
respondents will be viclative of Articles 14 ard 15 of

4
r

the Constitution of India,

2. 3y way of interim direction dated 29-1-1987,
. [ B

this/iribural had dirscted the respondents to consider’

the casec dF tnhe epplicent for the said post along’Uifh"*' &

the candidates sponscred by the Employment Exchange

subject however to the corddition that the appslicents

Pulfil the rulss regarding gualifications, fitnass ecc.

ang if their applicstions had been received by the

-.{'

aythorities.
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3. lle have alresady considered ahbkwthe contentions
bL_ZﬁLymL\9L}(av1 )
raised bynthenapslieant in our QOrder dated 20th May,

1987 in0,A.No,13/86 and batch cases, The applicants

in those zpnlications alsqbrayed for a relief'similar

to that is prayed in this application, Ffor theé reasons |

given by us in our Crder dated 20th Mav,-1987 in the

r
above batch cases, we dismisslail Lgégé applicatio?;.

There will be no order as to costs,

{B.3.JAYASIFHA) - {D.SURYA RAQ)
Vice-Chairman : ‘Member (Judl.)
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